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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NO. 166 of 2003
NG.995 of 2003
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Hew Deihi, this the Z6th day of May, 2003
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HON’BLE SMT. LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J)
HON’BLE SHRI C.S., CHADHA, MEMBER (A)

Mr. Neerja Bala Grover,
Hindi Assistant, Grade II,
Office of CAD/COFMOW,
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The Chief Administrative Gfficer,
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ORDER (ORAL)

VICE CHAIRMAN (J) :

appiicant, the sarlier GA Deing DA 448/Z002 which
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This 18 the sscanc round of litigaticon by

ed of Dy the Tribunal’s order dated 5.9.7

15, In ths resuilt, and having regard to
the &&asGhEs recorced aoove, GA is  partly
allowsad. Impugnsd mema dated 6.2.2002 s
guashed and =sst-azids. Raspondants are
directsed to issus a fresh show cause noticse
to the applicant having regard to the
observations made above, within two weeks
from the date of receipt of a copy of this
Grder, indicating the proposed action and
At opportunity to represent with a
stipulated time 1imit. Appiicant 1is at
liberty to prefer her representation To
SUCH a proposal taxking all ner contentions
whiiGh =hall oe considered Gy Lhe
regpondents by passing & detailsd and
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Lne  atoresavd order of the Tribunal., Learned counisel
for respondsnts has submitted that in case any order

i8S  pasz&d Ly the respondents which is8 adverse to  the

applicant’s  interest, he can challenge the same. He
nas aiso suomitted tnat till the decision and a detail
spsaking order iz passed, the applicant shall bs
altlowed to work as Hindi Assistant Grade 11, as
already ordered vide Tribunal’s ordser dated 5.9.2002.

G, TAKITg inta account e facts and

circumstances o7 the cass, the OA 18 dispossd of with
the Toliowing directions:-

{1) in terms of the Grder dated 5.9,2002,
respanaents should take an  appropriate
decision in the matter Ly passing a detaid
and spearing ordsr within one month  from
the date of receaipt of a copy of this
order positively, with intimation to the
appiicant. They shall also Keep in view
the aforesaid decision of the Tribunal, in
Sninder Singh’s case {supraj and tnhe
AR
Railway Board’s letter cated 14.2.1383,
relied upon by the applicant.

(2 In view of the earlisr order 1in  ths
titigation i this matier, n case the




finai gecision/order passead oy the
respondents is adversse to the appiicant,

higll not be given effect to for

(C.57 CHADHA (SMT. LAKSHMI SWAMINATHAN)
MEMB VICE CHAIRMAN (J)

/ravi/



